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l. It is respectfully submitted that, M/s. Gareeb Guide (Voluntary

Organization) has stated that,

representatio n dt.26.l2.2Ol7 to

the Organization has fiied a

the Chief Commissioner of

Land Administrarion, Vijayawada and the District Collector,

srikakulam (the said representation was not received in this

office) requesting to alienate the land to an extent of Ac.10.00

in Sy.No.S9 of Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (Ap) for construction of Gareeb Guideb

Heaven (Old age home & orphans home) for public purpose at

chinnadugam Village, Jalumuru Mandar, srikakuram District

(A.P) as per the G.O.Ms.No.57l, Revenue (Assignment_I)

Deparrment, Dt.t4.O9.2O 12. (ANIIEKURF_ 1)

2. It is respectfully submitted that, the G.O.Ms.No.57l, Revenue

(Assignment-I) Department, Dt. 14.09.2012 says that,

environmentally sensitive and fragile areas such as, tank beds,

river beds, hillocks with alforestation etc., shall not be.

alienated or allotted. It is also submitted that, the required

land in Sy.No.S9 of Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (Ap) is classified as "Kakarla pond" (i.e., an

objectionable Govt. tank poramboke, which could not be

alienated or allotted to anybody, as per the orders of the

Hon'lrle Court in W.p.No.23g29 of 1992, Common Orders

dated 20.1O.2022 in Suo-Moto (pIL) No.198 of 2022 and as

well as instructions of the Govt.

3. It is respectfully submitted that, the Applicant herein has filed

a Writ Pctition No.8493 of 2O2O in the Honble High Court of

Andhra Pradesh at Amaravthi praylng the Hon,ble Court to

issue a Writ, Order or direction declaring the action of the

Respondcnt Nos.4 & 5 (i.e., the Chief Commissioner of Land

Administration, Vijayawada and the District Collector,
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Srikakulam respectively) in not allotting land to the petitioner

for public purpose as illegal, violation of G.O.Ms.No.S71,

Revenue (Assignment-l) Department, Dt.14.O9.2012 and also

direct the Respondent No.S (District Collector, Srikakulam) to

allow the Petitioner for temporary constructions for public

purpose in the said premises until further orders of this

Honble High Court as deem fit and proper in the

circumstances of the case and that a detailed counter affrdavit

in this Writ Petition was also filed before the Hon,lcle High

Court of Judicature at Amaravathi and it is pending

adj udication. (AIf I{E:KIrR&2)

4. It is respectfully submitted that, as the matter stood thus, the

applicant herein has frled an OA No.92 of 2O2O (SZ) at Chennai, to

challenge the action by Respondent No.2 (District Collector,

Srikakulam) in acting in the interest of grabbers by allowing

constructions like School, Panchayat Office, Temporar5r houses,

unauthorized cultivation etc., in "Kakarla Pond' in Sy.No.S9 in

Chinnadugam (V), Jalumuru Mandal, Srikakulam District in the

State of Andhra Pradesh as adversely affecting the ecosystem and

the overall ecolory of the area and thus there is substantial question

relating to environment, where the community at large is affeeted by

the environmental consequences and it is a continuing violation of

the provisions of enactment specihed in Schedule 1 of the National

Green Tribunal Act, 2OlO.

5. It is respectfully submitted that, the Hon'ble National Green

Tribunal, South Zone, Chennai has appointed a Joint Committee

dated O2.O7.202O comprising the following Officers to inspect tJ.e

area in question and submit a factual and action taken report, if

there is any violation found. (ANI{E|XURB,3)

i) A Senior Officer of Ministry of Environment, Forests and

Climate Change (MoEF&CC), Regional Oflice, Chennai.

ii) A Senior Officer of L,ake Protection Committee, Hyderabad
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iii) Thc: District Collector, Srikakulam.

6. In this connection, it is respectfully submitted that, among the 3

Joint Committee Members, one Dr.R. Sridhar, Scientist .D,,

MoEF&CC, Regional Officer, Chennai and the Executive Engineer,

A.P.Pollution Board, Regional Oflice, Srikakulam on behalf of the

District Collector, Srikakulam have jointly inspected the scheduled

land with the local revenue oflicials on 2O.OL.2O21 and submitted

the detailed Joint Inspection report to the Hon'ble National Green

Tribunal for kind perusal. (AXITE)XURF-4)

7. It is respectfully submitted that, as per the directions of the Hon,ble

Tribunal issued on 12.02.2021 in O.A.No.92 of 2O2O (SZ) &

I.A.No.15 of 2O2l (SZ) & I.A.No. 15 of 2O2t (SZ), a detailed

proceedings in Rc.No.943/2020-83, Dt.16.O3.2021 have been

issued to the Applicant herein on the objections dated 12.02.2021

filed him. (AIINEIKITRE-5)

8. It is respectfully submitted that, as per the directions of the Hon'ble

Tribunal issued on l2.ll.2o2l in O.A.No.92 of 2O2O (SZ) &

LA.No.9O of 2022 (SZ), on the objections dated t3.tl.212l filed by

Applicant compliance report has been submitted to the Hon'ble

Tribunal on O5.O7.2022 for kind perusal. (ANNEXURE-6)

9, It is respectfully submitted that, as per the directions of the Hon'ble

Tribunal issued on 14.07.2022 in O.A.No.92 of 2O2O (SZ) &

I.A.No.9O of 2022 (SZ), on the fresh objections dated 26.07.2022

filed by the Applicant, detailed compliance report has been

submitted to the Hon'ble Tribunal on O2.O8.2O22 for kind

pe rusaI. (AIYIIE)[URF-7)

10. It is respectfully submitted that, as per tJle revenue records, tlre

Survey Number 59 with an extent of Ac.12.75 is classified as tank

poramboke namely 'Kakarla Pond" and the present ground status of

the Survey Number 59 is detailed below:
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s1.
N<;

ature of
nstruction/ structure

Extent
covered (in

Acs.)

Duration of
occupation/
construction

I PP School o.t2 27 years

2 chayat Office (Now
nverted as Ryothu Bharosa
ndram)

0.05 10 years

3 overed by houses
onstructed by BPL
itITI ilies

k top road formed
m Narasannapeta-

athapatnam road to
hinnadu vill

4.O2 27 years

4 o.55 32 years

5
eld Channel o.44 42 years

6 ccupations by 40
ndividuals for agricultural
perations
acant land for Sri Laxmi
arasimha Swamy Yatra

ose

7.24

o.44

17-32 yea:.s

7 42 years

u tage for Sri Laxrni
arasirnha Swamy yatra

o.o 1 42 years

I agadevetaTernple o.o2 20 years
Total t2.75

I 1. It is respectfully submitted that, out of the tota-l extent of

4c.12.75, the encroachments covered by agricultural fields

with an extent of Ac.Z.68 (i.e., Sl.No.6 & 7 of the above table)

which is vacant on ground have been evicted and a caution

board stating that the Iand belongs to Govemment and the

encroachers are punishable under law has been erected on the

land.

12. It is respectfully submitted that, there are g9 age old

residential houses of BPL category people, one Mpp School,

Ryothu Bharosa Kendram (Old panchayat Office), CC road

from Narasannapeta-Pathapatnam to Chinadugam Vilage,

Field Channel, Nagadevata temple etc., are existing in the

scheduled land in an extent of Ac.5.07 and hence, the Govt.

through the Chief Commissioner of Land Administration,

Mangalagiri vide in this office Rc.No.943/202O_83,

DI.O5.O7.2O22 has been requested to examine the present

-l

l
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ground reality and to issue suitable instructions to proceed

further in this matter.(ANIfEffrRE-8)

13. Except the above age old constructions, no permissions or

encroachments allowing in the subjected land.

14. Further it is submitted that, the Executive Engineer, Water

Resource Department, BRR Vamsadhara Project,

Narasannapeta Mandal vide in their

Lr.No.EE/Mtc.Divn./Npeta/DBl l26M/Dt.O3.O4.2023 has

reported that, the Kakarlavani tank was an abandoned tank

and it was not covered in the list of tanks handed over by the

Panchayat Raj Department to Water Resources Department

(Vamsadhara) in the year 2OO5 and their department is not

feeding the tank from Vamsadhara canals and further even

though after the formation of Narasannapeta branch canal in

1978, the Kakarlavani tank was not in their system fed tanks

and there was no tank appearance on ground and remained as

abandoned and that the question of reopen the two inlets and

outlets does not arise, duly enclosing the explanatory sketch

prepared during the joint inspection of the subjected site.

(Copy of the report of the EE, Vamsadhara Project,

Narasannapeta and explanatory sketch are enclosed for kind

perusal). (A!INE)KITRE-9)

In view of the circumstances explained above, it is

respectfully submitted that, the O.A.No.92 of 2O2O may kindly

disposed oft as deemed fit and proper in the circumstances of the

CASC

Dated at Srikakulam on this the t& day of April 2023.

rr\r,9
District llector,

Srikakulam.
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ANttsxctz€-L,

IN THE HTGH COURT OTJUDTCATURf,: ANDHRA
PRADESH AT AMARAVATIII

W.P.No.8493 of 2020
Between

Gareeb Guide Voluntary Organ izati orl
accredited by the Telangana State l.egal Services
Authority. Rep. by its Presidenr
Ms.G. Bhargavi. Mansoorabad. [.8 Nagar
tt.vderabad, Regional Offrce Sn Sri Sri Naga
Manasa Devi Temple Compound Chinnarlugam
Main Road, Tilaru Jn, Jalumuru Mandal.
Srikakulam District.

. . . Petitioner.
AND

l.The Union of tndia, Rep.b1 Prl Secretar),
lv{inistry of Home Affairs, New Delhi

and others.
. . . Respondents.

COUNTT]R AFFIDAVI-T FILED BY THE RBS NDENT NO.5

I, J"Nivas, Son of R.Janardhanan, aged about 37 years,

Rlo.Srikakulam, Occ: District Colloctor. Srikakulam, do hereby solemnly

affrrm and sincerely state on oath as follows:

'l . I submit that I am the 5'h respondent herein and as such, I am well

acquainted with the facts of the cast:. I have read the affidavit filed in
support of the Writ Petition and I deny all the allegations made in the

affidavit except those that are specifically admitted herein.

bn
Attestor

SRTT(AKULAIN

I

l. ln reply to Para 6 of the affidavir, it is submitted that the contention

of the petitioner that, he becarne an absolute owner of the lands and

properties belongs to late N. Mohanarao since 2017 and enjoying the

possession is not correct.

It is respectfully submined that the petitioner did not mention the

Survey Number claimed for alienatiur in this case. However, the matter
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2

has been got enquired into by the Tahsildar, Jalumuru and during the

enqulry it is revealed that, the land asked for by the petitioner for alienation

is classifled as "Kakarla Tank" which is in Survey No.59 of Chinnadugam

Village in Jalumuru Mandal of Srikakulam District which is prohibited for

assignment or alienation as per the rules in force.

3. In reply to Paras 7 and 8 of the affidavit, it is submitted that the

contention of the petitioner that he brought the temple viz., Sri Sri Sri

Nagadevatha Manasa Devi Ammavarla Temple at Chinnadugam Village in

Jalumuru Mandal of Srikakulam Disrict under his managoment and paying

salaries to the statT the temple and taken over maintenance and

administration and conducting annual celebrations since 201 7 upto 2020 by

investing a total amount of 9.68 lakhs, is not true.

In this connection, it is respectfully subrnitted that on local enquiry

conducted by the Tahsildar, Jalumuru, the villagen have categorically

stated that the maintenance of the temple is being attended by the villagers

and paying the salaries to the Archakas from the collection ofhundies of

the temple and that the vitlagers do uot know about the Petitioner, Gareeb

Guide (Voluntary Organization) and hence, the contention of the petitioner

deserves no consideration.

4. In reply to Paras 9 and l0 ol the affidavit, it is submitted that ttre

land in question is classified tank bed poramboke and there are specific

instructions from the Govemment and *re chief commissioner of Land

Administration & Spl.Chief Secretary about restriction on allotrnent of

water body / tank poramboke lands in his reference No.Bl/1543/2012,

Dl18.03.2013 and hence, the allotment of land of Ac.10.00 as requestedby

the petitioner is not tbasible.

5. ln reply to Paras I I and 12 of the affrdavit, it is submitted that the

contention of the petitioner that he filed an application on27.12.2017 lothe

Attestor Deoonent

fffi^?tl'?t,

--'{/@
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3

Respondents 4 and 5 as per &c procedure in G.O.Ms.No.57l,
!-Dt.l4.(8.2012 Revenue Department and reque*ed to assign Ac.10.00 of

lmd for the public purpose is not correct.

lt is respecttully submiued that Para 3(a)(ii) of the G.O.Ms.No.571

Reyenue (Assignment.l) Dept., Dt-14.09.2012 3(aXii) says that, "only

waste and dry lands should be proposed for alienation and wet, irdgated

lands should not normally be considered for such purpose. Further,

environmentally sensitive and fragile areas such as, tank beds, river beds,

hillocks with afforestation etc., shall not be alienated or allotted."

In view of the above positirn, allotment Ac.10.00 of land as

requested by the petitioner cannot be considcred as &e land in question is

'Iank bed poramboke which is strictly prohibited either fur assignment or

for alienation.

6. In reply to Paras 13 to 15 of the afEdavit, it is submitted that the

land in question is classified as Tank bed Poramboke which is highly

objectionable and strictly prohibited cither for assignment or for alienation.

7. In reply to Paras 16 to 19 of the affidavit, it is submitted that in

view of the averments of the above i'raras, the request of the Petitioner for

allotrnent of land of Ac.10.00 in Sy.No.59 of Chinnadugan Village in

Jalumuru Mandal of Srikakulam District cannot be considere4 since the

land in question is classified as Tank bed Poramboke and hence, the Writ

Petition deserves no consideration and liable for dismissal.

For the reasons stated above, it is thercfore prayed that this Hon'ble

Court may be pleased to dismiss the writ p€tition and pass such other

Dcoonent
COLLECTOR
SRI'(AKUI-AiT

Attestor

9



4

order or orders as this Hon'ble court may deem fit and proper in thc
circumstances of the case.

Solemnly and sincerely affirnred
On this the day of June,
2020 and signed his name in nry
Presence.

COLLECTOR
SRIXAKULAM

Belbre me'

Attestor

VE IIIICAT loN

I, J.Nivas, Son of. R.Janardhanan, aged about 37 years,

R"/o.Srikakulam, Occ: District Collcctor, Srikakulam, do hereby verift that

the contents of paras I to 7 are true to the best of my knowledge, belief,

information and as per records. Hence, verified on this the ... day of
June,2020.

Counsel for Respondents 2 to 5. Deponent

coLLEC'tOtl
SRIXAKULAT*t
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Item No.O1:

Annexure-3

BEFORE THE NATIONAL GREEN TRIBUNAL

SoUTHERN ZONE, CHENNAT

Orieinal Application No.92 of2O2O Iszl &
I.A. No. 45 of 2o20 (sz)

(Throug h Vide o Confe re nce )

Gareeb Guide (NGO)

Tersus

State of Andhra Pradesh,
Through its Chief Secretary and others.

Date of hearing: O2.O7.2O2O.

CORAM:

IN THE MAT:IER OF

For Applicant(sl:

For Respondent(s):

....Applicant(s)

. . . . Respondent(s)

%

HON'BLE MR, JUSTICE K. R/TMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

I
Sri. D.V. Rao

1. The grievance in this application IS regarding unauthoriscd

encroachment into "Kakarla Pond" in Sy. No. 59 in Chinnadugam

Smt. Maduri Donti Reddy

L

ORDER
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Village in Jalumuru Mandal of Srikakulam District (D) in the State

ofAndha Pradesh.

2. It is alleged in the application that as per the report of the

Tahsildar in RC No. L97 /2O2O, dated 07.05.2020, it has been

observed that in 1-B record, the land measuring Ac. l2.TS acres in

Sy. No. 59 is classified as "Karala Tank" i.e. Government

poramboke land.

3. It

4.

,"-&f"ntioned in the report, .r", *%e-unauthorised

,frpuorr" and encroachments by way .f ,rq&f temporar5rco

used earlier as a water recharge unit to collect rain water during

monsoon and also helped in protecting against flood in those areas.

In the recent years the attitude of the people encroaching in to

water tank, nallahs and other rain water drains has resulted in

2
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flood and inundation of villnges during monsoon causing heavy

loss to the people which includes life and property.

5. Further, the applicant has relied on the decision of the I{on'ble

Apex Court h Ciuil Appeal No. S1O9 of 2019 Jitendra Singh Vs

Ministry of Enuironment qnd others dated 2s.1r.2o19 which set

aside the order of the National Green Tribunal where, National

mentioned in the order that the steps rvill have to be completed

within a period of three months from the date of receipt of the

order.

7. Further, the Honble High court of Mad.ras in w.p. No.3g635 of

2004 dated 28.01.2019, between Jeeuaratnam Ammal Vs the

Green Tribunal had summarily rejected the application and

directed the authorities to restore the water bodies which had been

unauthorisedly encroached upon by the parties.

3

6. The applicant also relied on the d.ecision of the Honble High court

13



Collector, Perambalur Distict and others directed the authorities to

remove the encroachments in certain public lands and did not

interfere with the steps taken by the Collector by invoking the

provisions of Tamil Nadu Land Encroachment Act, 1905.

8. So, the applicant filed this application seeking the following reliefs:

(a) Direct the Respondent No. 1 to take appropriate legal action

in the

School,

rized

tn

Srikakulam (D) in the State of Andhra Pradesh to its

original and report the sam.e to this Hon'ble Tribunal.

(d) Pass ang such order or further order as this Hon'ble

Tibunal may deem jlt and proper tn the facts and

circumstarrces of the co,se."

4
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9. When the matter came for hearing for admission today through

Video Conference, Sri. D.V. Rao learned counsel represented the

applicant and Smt. Maduri Donti Reddy represented the

respondents.

10. The learned counsel appearing for the applicant reiterated his

allegations in the application and rvanted this Tribunal to take

cognizance of the issue.

11 . On the other hand the learned counsel appearing for the

State respondents vehemently opposed the application on the

ground that even as per the allegations in the application, some of

!

as the applicant has approached the Tribunal when he came to

know about the same with all materials about the encroachment

and this will have a cardinal point for considering at the time of

hearing the matter after the appearance of parties by filing their

objections. The applicant at this stage relies on the report of the

5

the constructions were more than 15 years old a.nd as per the

National Green Tribunal Act 2010, the applicant has to come

within six months of the first cause of an action arose and this

Tribunal can further extended the time by sixty days and not

thereafter

12. We are at this stage not going into the question of limitation

15



Tashildar dated O7.05.2O2O, as the date of knowledge of the

existence of the tank and its encroachments. Unless there are

other materials produced by the respondents, at this stage it is not

possible for us come to a different conclusion so as to dismiss the

application at the threshold.

13. The learned counsel for the respondents further submitted

that applicffinas

court ffif ,,.
sog$ ofthe allega

#tr#f

"ppfl:fftion 
thoughM:

@pt" the Honb
%;

t is perft[ng. The1ffiffi
"5**

allegationqftnade
%ffi

be differeffi.

w

filed a V/rit Petition

8493 of 202O and tha

tions are akin to the

the relief claimed may

the estion of limitation at

made above AS

le High

re also,

in this

this stage

s further

t4

t1

applicant to

consider this

f first cause of

action arose will be a bar fcrr filling a application of this nature

when public land or water bodies are encroached upon affecting

the ecologr as such and whether it can be treated as a recurring

right for the applicant to file the application. All those have to be

6

cause of action, thereby each cause of an action will give a separate

16



considered at a later stage after considering the entire pleading and

not at this stage.

15. Considering the circumstance, we feel that there arises a

substantial question of environment which requires the

interference of the Tribunal. Further it is a settled law, that time

and again Hon'ble Apex Court as well as the National Green

and the District ector, Srikakulam to

inspect the area in question and submit a factual and action taken

report, if there is any violation found.

17. The committee is also directed to examine the revenue

records of this area to find out as to whether there existed any

pond in that area earlier and what is the nature of the pond and its

Committee,

7

16. In order to ascertain the present status, we feel it appropriate

to appoint a Joint Committee conprising of a Senior Officer of

Ministry of Environment, Forests and Climate Change (MoEF& CC),

Regional Office, Chennai, a Senior Officer of LaI<e protection

17



use at that time and when the encroachments started and what are

the steps taken by the state authorities to remove the

encroachment to protect the water body.

i8. They may also suggest and give recommendation as to what

are all the steps to be taken to protect the water bodies.

2t

Tribunal within a period of two months i.e., on or before

15.09.2020 through e-mail or e-filing at nsts zfilinfu,s.rnail.com.

22. The applicant is also directed to submit a set of papers to the

members of the committee within a week.

8

19. The District Collector who has been made as the member of

the coqmittee is directed to cooperate with the committee in

ca1ry1ng, out the directions of this Tribunal for the purpose of

inspeetion and preparation of the report as directed.!l

20. Ministry of Environment, Forests and Climate Change

(MoEF&CC), Regional Office, Chennai will act as nodal agency for

co-ordination and for providing necessary logistics for this purpose.

18



23. The Registry is directed to communicate this order along with

the copy of the application and the documents produced to the

committee members immediately through e-mail so as to enable

them to comply with the direction.

24. For appearance of parties, filing their response and

consideration of report, post on 15.O9.2O2O.

*/

*

TE

Justice I(.(

J.M.
n)

9

o.A. No. 92l2o2o (Sz) &
I.A. No. 45l2O2O
O2nd July 2O2O. Sr.
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691 585/2O22/|.RO-VI JAYAWADA

Final Rerrort of the Joint Committec in the matter of Orieinal Anpli ion No.
92 ot 2020 (SZ) & I.A. No. 45 of 2020 (sz) Iillcd as Gareeb Guide (NGO) Vs
State of Andhra Pradesh. throush its Chief Secreta ry and Others in conr Dlia nce
of Hon'ble NGT order dated 2-7 -2020 and 4-l-2021

I. Backgrou nd

'Ihe Hon'ble NGI-. Sourhern Bench in the rnanerof OA No.92 o12020 (SZ) & l.A. No.45
o12020 (SZ) vide order dated 2-07 -2020 (ANNExURE-l ) has consrirured a Joinr comrniuee to
inspect the unit in question and submit a factual and action taken repon, if therc is any violation
found. The directions of NCT are reproduced below:

2

" 16. ln order to a.tcertoin the present .rtatu:r, wefeel it app.opt.iala lo aplroint u.Ioinl Con mittee
comprising ol a Scnior OlJicer of Ministty ol Environnrcnt. Forests ancl Clinrute ('hunge
(MoEF& CCt. Regional Office. Chcnnui. o Scnior Olficcr of Laka Protcction
('ommittee. Hyderahud und thc Disu.itr (i lecror, Srikukulam lo inspecl the areo in question
and submir a Jocttrcl and oction taken rcport. iJ there is any violation found. "
" ll. The committee is also dit'ected to examine lhe t.evenue record.s of lhis orea to.lind out as to
u'helher thcre c.xisted ony pottd in thal ureo eurlicr arul u,ltat is tlrc nalnre ol the ptrul untl it.t

u.\e al thal tintc und when thc ancnnchnrcnts .vrn'tcd utkl thul urc tlte :tc1t]; tukett h.'t.thr luta
duthorilies h rcmova llrc ancrouchment to lrotect lhc \.utcr lro.b,. '

'' 18. They nay ulsosugge.st ond give recommendalion ar. to i'hut are ull the step.r to he luken nt
prolec'l lhe water hodie.r. "
" 19. Tlu District Collector who hos been made os lhe mcmber o{ the committce is dir-etted to

cooperate with the committce in carrying oul the directians of this Trihunol Jbr lhe purpose ol
inspection ond preparation of the report as directed."
"20. Mini.sn'y o/ Environment. Forestt and Clinate Change (MoEF&CC). Regional O/fice.

Chennai will oct as nodal agency.fttr ut-ordinotktn and Jbr providing neces:iary logistic.s lor
this purpo.re. '

"11. The trtmmittce is directed to .tuhnil the repo nt this Trihunul wilhin u penod of rw*o

months i.e.. on or bcJot a I 5.09.2020 t hrough e-nail u' a-./iling ot nstszlilinF(4snuil.cou. '

The Hon'ble NGT vide order dated 4- | -202 I has given directions to the comm inee as well
as lhe respondents to subrnit the repon as well as the independcrrt responses on or hefore

0_1.02.202 r (ANNEX t"lRE-2)
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2. Joint Committee

The MoEF&CC. Regional Office, Chennai. as the nodal agency, vide lener dated l3-7-

2020 requested the Lake Protection (lomminee (Hyderabad) and the District Collector

(Srikakulam) for the nomination of a senioroflicer fbr the joint committee and site inspection. The

Lake Protection Comminee (tlyderabad) so far. has not nominated any senior officer from their

oflice and no response was received from the Lake Protection Committee (LPC) upon reminders

sent on 20-7-2020 & 3-8-2020. A copy of the MoEFCC's lener dated l3-7 -2020 issued to the

Chairrnan. Lake Prorection ('ornmittec (LPC) Ilyderabad and remainder ernail dated 10-7-2020

and .l-8-2020 are irr ANNEXURE-3. I he [)rstrict Collector (Srikaliularn) nominated the

En!ironmenlal Engineer (t:[:-). AP Pollrrtion Control Board. Regional Office, Srikakulam as \odal
Ollicer ro coordinate l'or conducting site inspcction. ln view of rhe above. the joint committee

consists of the lbllowing rnembers:

3. Joint Com mitlee's observation

( l) 'l'he Joint Committee inspected the site 'Kakarla pond' in Sy.No.59 of Chinnadugam

Village. Jalurnuru Mandal on 20- l-202 I . Revenue departrnent officials also joined the inspection.

Copy of the Anendance sheet given at ANNEXURE{. Photos taken during the site inspection are

given at ANNEXURE-5.

(2) fhe Subject tank was locally called as "Kakarla Vani Iank", The nature of the subject

alleged tank was verified with Senlernent Fair Adangal, F'MB and VANo.3 ol'Chinnadugam

Village and it is revealed that the total extent of the tank is covering an extent of Ac. I 2.75 cents

with Permanent Structures and encroachments covered with 39 members of Agricultural

occupations.

I Shri J. Nivas. l.A.S.

District Collector. Srikakulam

2 Dr. R. Sridhar. Scientist'D',
MoEF&CC. Regional Otlice, Chennai

l Lake Protection Comrninee, Hyderabad

(Nornination ofsenior officer has not been received)

3
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(3) During the inspection it was revealed by Revenue Dept Olficials rhat. there are 89 falnilies

residing by construction olhouses in Sy.No.59. and that house site pattas were issued lrorn 1988

onwards. Out of 89 families. only 32 l'arnilies are having house site panas and the rernaining 57

families said lo have been misplaced and house site patta register is not available in the office ol
the Tahsildar, Jalumuru, but in accordance with the "Potti Adangal" availablc, 24 individuals only

covered as house site pattas beneficiaries.

(1) The derails ol co nsrruction/occupation by way of encroachnlenls. extcnt covered and ycar

of occupation in the area ol Kakarla pond are given at ANNEXURE-6.

(5) List of Beneficiaries/encroachers in S.No.59 ofChinnadugam Village ofJalumuru Mandal

is given at ANNEXURE-7

(6) List of agricullure occupations in Sy.No.59 olChinnadugam Village ol'.lalurnuru Mandal

is given at ANNEXURT:-8

(7) The Executive L:ngineer, Water Resource Departrnent has stated that, the subject tank was

an abounded tank and it was not covered in the list of tanks handed over by the Panchayat Ra.i

Deparlrrent to Water Resource Department in the year 2005 and there was no ayacut covered

under this tank and after fornration ol Narasannapeta Branch canal (NBC) under Vantsadlrara

Project in the year. 1978. the tank was remained as abandoned and that the tank was not usefll lor

recharging the drinking waler and it was not a percolation tank. The Environmental Engineer.

Pollution Control Board. Srikakulam has stated that. there are no remarks frorn their side on the

alleged tank as there is no pollution aspects involved in the sub.iect tank.

(8) The follou,ing are the obscrvations made by the tesm of oflicials comprising from

Pollulion Control Board, Survey & Land Records, Revenuc Divisional Officer (Iekkali)'

lrrigation Division (Narasannapeta) rnd Tahsilldar, Jalumuru rboul Kaksrla Pond in

Sy.No.S9 of Chinnatlugam (V), .lalumuru (M) in Srikakulam Districl:

(i) The tank known as "Kakarla Pond" rvhich is covered in 51 No.59 is an ahandoned

Tank. There is no ayacut covcred under this tank. Afler lorrnation ol Narasannapela

Branch Cannel (NBC) under Vamsadhara Project in lhe year 1978' the tank was

remained as abandoned.

(ii) Thc tank was not useful lor recharging the drinking water and it was nol a percolatiotl

tank.

4

(iii) There was no tank appearancc on ground.
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(ir)

(v)

(vi)

( vii)

'lhere werc pcrlnanent strtlctures located on the subject land ie ' MPP School

Building. Housing Colony. Panchayat Olficc. l-ernple Stage Regarding llouse Site

Panas iisrretl from the year 1988,nwards. house site pattas are available with 12

beneficiariesandtherernatning5Ttalnrlieshavebeenresidingthereandsaidtobe
misplaced their house site pattas. Therefbre, it is obtained as per MRI' Jalumuru

Mandal and vRo chinnadugam reports, there are total of 89 individual / larnilies are

residingintheSy.No.SgforanextcnlofAc.4.02andthatAc.T.24olagriculturalland
,ras occupied by the 39 individuals of Chinnadugam Village in Jalurnuru Mandal'

There were encroachments noticed on the subject tank occupied by some persons

covered by cultivation.

It is revealed thal the Survey Number 59 is in chinadugarn village' as Per revenue

records. ir is classified as covernnlenl poramboke (Kakarla vani tank). But after

lbrmation of Narasannapeta Branch canal. the tank gradually encroached and housing

colonr uas cr.rnstrucled. scho,rl antl (iraln Panchal'at olficc buildings werc also

conslruetcd and ( ( road was lortrred lrtlrn Narasannapeta R&B road to ( hinadugatn

village.32 housc site pattas rlere issued to 32 beneficiaries and the remaining 57

families have been residing there, bul house site pattas were misplaced and no tank

exists on ground.

A copy ol'map ol Kakarla Pond wrth explanarory sketch prepared by the District

Revenue Depanment is given at ANNEXURE'9'

(9) lr was informed to the comminee that, the covernment in their Memo No.65961/Assn l( l)

97-l l, Revenue Department, Dr 08/02/1999, has issued instructions to all the Collectors that, the

Covernment have been very rarely relaxing rhe ban ordcrs where the tank bed lands are required

for a public purposc like construction of houses for weaker sections and provision oflands for

public *eaker sections and provision ol land fbr publrc institutions/ organizations, when no tank

elist on ground due to silting. breached bund and no ayacut exists since a long time or when the

catchrnents area as well as (he ayacut itself were converted by the land owners into a built up area

and tanks are not receiving waler and have ceased to serve the purpose or when tanks were

abandoned or have been defunct due to non - receipt o[ water or due to formation of channel

sysrenr. A copy of rhe abovc- rnentioned covt Memo dated 8-2-1999 rs given at ANNEXURE -

t0

5
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ln view of rhe above position. rhe Hon'ble NGT may consider the present status of the
pond and kindly issue nccessary instructions regarding the house sites that are existing in rhe said
abandoned tank land lrorn a longtime. Regardingthe agricultural encroachments nrade in the rank
bed land, the'l-ahsildar..lalumuru, the Sub-Collector. Tekkali and the local Panchayar officials are
being instructed lo take necessary action for eviction of encroachments as per the (lovernment
nonns in force. A letrer dated 2 I - I -202 I in th is regard issued by the Districr Colleclor (Srikakulam)
is given at ANNEXURI -l I

Dr. R, Sridhar
Scientist'D'
Regional Office,
MoEF&CC, Chennai

Sh ri J. Nivas, l.A.S.
Dislrict Collector
Srikakulam

Lake Prolcction Commiltee-LPC
llyderabad
(Nominulion has not
been received from LPC)

6
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Proceedings of the District Collector, Srikakulam.
Present:- Sri J. Nivas, l.A.S.,

Sub.-

Read:-

Suits - Original Application No.92 of 2020 (SZ) & IA.No.45 of 2020
(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its
President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar,

Hyderabad, in the Hon'ble Hon'ble National Green Tribunal, Sitting at
Chennai - Objections on the Joint lnspection Report - Orders -

lssued.

l.Original Application No.92 of 2020 (SZ) & l.A.No 45 of 2020 (SZ)

filed by Gareeb Guide (NGO) Rep.by its President' 7141 , Bahar,

Sahara States, Mansoorabad, Hyderabad before the Hon'ble National

Green Tribunal, Sitting at Chenn?i.

2.This office brief iqskuctions/facts in Rc.No.943/2020-E1,

Dt 01.07.2020.
3.Orders dated 02.07.2020 in Original Application No.92 of 2020 (SZ)

& l.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
4.EP/12.7/NGT(SZ)126I20201AP, Ot.13.07.2020 01 the Deputy

Director General of Forests (C), Ministry of Environment' Forests and

Climate Change, Regional Office (South Easters Zone), Chennai.

5. Th is off ice P rogs. Rc. N o. 9 43 12020 -E3, Dt -31 .07 .2020.

6.Orders dated 04.01.2021 irr Original Application No.92 of 2020 (SZ)

& l.A.No.45 oI 2020 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
T.Joint Committee report dated 01 .02.2021 .

B.Objections dated 12.02 2021 liled the Gareeb Guide (NGO).Rep its

President, Bahar, Sahara States, Mansoorabad,LB Nagar,

Hyderabad.
g.Orders dated 12.02.2021 in Original Application No.92 ol 2020 (SZ)

& l.A.No.15 of 2021 (SZ) & l.A.No.16 oI 2021 (SZ) of the Hon'ble

National Green Triburtal, Southern Zone, Chennai.

One Gareeb Guide (Voluntary Organization) Rep. by its President Ms' G'

Bhargavi, Bahar, sahara states, LB Nagar, Hyderabad, filed an original Application

No.92 of 2020 (sz) in the Hon'ble National Green Tribunal, southern Zone, chennai by

alleging on the encroachments in "Kakarla Porrd" in clrinadugam Village, Jalumuru

Mandal of srikakulam District, as adversely affecting the ecosystem and the overall

ecology of the area, and thus there is substantial question relating to environment,

rvherein the community at large is affected by the envitonmentai corlsequences, lt iS a

continuing violation of the provisions of enactment specified in Schedule 1 of the

National Green Tribunal Act, 2010.

Rc.No.943/2020-E3. Dt. /6 .03.2021. Collector's Office. Srikakulam.

ORDER:-
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Facts of the case have been submitted to the Hon'ble Green Tribunal at chennai,

vide this office Rc.No.943I2O2O-E3,D1.01.07.2020 and the Hon'ble Tribunal has made 
-.

the following order in the above Original Application No.92 of 2020 (SZ) & l.A.No.45 of

2020 (SZ) on 02.07.202O.

".......1n order to ascertain the present status, we feel it appropriate to

appoint a Joint Commitlee comprising of a Senior Officer of Ministry of

Environment, Forest and Climate Change (MoEF&CC), Regional Office, Chennai, a

Senior Officer of Lake Protection Committee, Hyderabad and the District

Collector, Srikakulam to inspect the area in question and submit a factual and

action taken repod, if there is any violation found.

The Committee is also directed to examine the revenue records of this area

to find out as to whether there existed any pond in that area earlier and what is

the nature of the pond and its use at that time and when the encroachments

started and what are the s teps taken by the state authorities to remove the

encroachment to protect the water body.

They may also suggest and give recommendation as to what are all the

steps to be taken to protect the water bodies.

The District Collector who has been made as the member of the committee

is directed to cooperate with the committee in carrying out the directions of this

Tribunal for the purpose of inspection and preparation of the report as directed.

Ministry of Environment, Forests and Climate Change (MoEF&CC),

Regional Office, Chennai will act as nodal agency for co-ordination and for

providing necessary logistics for this purpose.

The committee is directed to submit the report to this Tribunal within a

period of two months i.e., on or before 15.09.2020.

Further, a detailed Joint Committee report dated 01.02.2021 has been submitted

to the National Green Tribunal, Chennai, after due inspection of the subjected land that

the Hon'ble National Green Tribunal may consider the present status of the pond and

kindly issue necessary instructions regarding the house sites that are existing in the

said abandoned tank land from a long time and that regarding agricultural

encroachments made in the tank bed lands, the Tahsildar, Jalumuru, the Sub-Collector,

Tekkali and the local Panchayat Officials are being instructed to take necessary action

for eviction of encroachments as per the Govt. norms in force.

Aggrieved by the above Joint Committee report, the applicant filed an objection

petition before the Hon'ble National Green Tribunal, Chennai on 12 02.2021 and the
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Hon'ble National Green Tribunal has been pleased to pass orders on 12 02.2021 lhat

the applicant is not entitled to the relief claimed in the application, but the Hon'ble NGT

rs- not expressing any opinion regarding the merits of the proceedings initiated and it is

for the authority to consider those things and pass appropriate orders in accordance

with law and accordingly the application is dismissed.

1. The applicant has contended in her ob.iection petition, that the team of officials

comprising Pollution control Board, survey & Land Records, Revenue Divisional

Officer, Tekkali, lrrigation Division, Narasannapeta and the Tahsildar, Jalumuru

wrongly informed the Committee that, the Matha Manasa Devi Temple was

constructed in 0.02 cents instead of 0.70 cents and intentionally they did not

mentioned the office of the petitioner in the list of 89 beneficiaries (many of these

89 beneficiaries are fake and also intentionally they did not inform about

M/s.Sarat Slippers lndustries, Floor Mill etc., which are permitted by the Labour

Commissioner, Srikakulam to operating Sy.No 59

ln the committee report it is specially mentioned that, the Temple is under

the occupation of Ac.0.02, out of total extent of Ac.12.75 of Karkala Pond for the

last 18 years and there are no mention of oflice of the petitioner and M/s.Sarat

Slippers lndustries, Floor Mill etc., and on verification of the ground also, there

are no such structures on the subjected land and hence, the objection in this

regard is not sustainable.

2. The petitioner has stated that, Gareeb Guide (Voluntary organization) is

registered under A.P. Societies Registration Act, 200'1 vide No.112212007 and

this organization is accredited by the Telangana state Legal services Authority

vide No.01ffSLSA/ACRDT/RR/2015, dated: 12.03.2015, approved U/s B0

G(s)(vi) of the lncome Tax act 1961 vide F.No.ClT(E)/Hyd/1 18(12y80(Gy2014-

15, Dated 30.06.2015 and also registered under Foreign contribution

(Regulation) Act, 1 976 vide No. 368 140007 under social nature.

ln this regard, the above details do not confer any right over the subjected

land and it is not a conclusive proof that the organization is under continuous

occupation in the tank bed land.

3. The Petitioner stated that, she brought the temple i.e., sri sri sri Naga Devatha

Manasa Devi Ammavarla Temple at chindadugam (V), Jalumuru (M), Srikakulam

(D) in Sy.No.59 which was constructed in 0,70 cents under the management of

the Petitioner and paying the salaries to the staff of the Temple, taking care of

maintenance and administration and conducting annual celebrations since 2016

(All evidences will be submitted at the time of hearing, if the Hon'ble Tribunal

directs)
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As per the local enquiry it is reveared that, there is no such voruntary
organization paying the sarary to the staff of the tempre and taking care of th,-.
maintenance, administration and conducting annual cerebrations, hence, the
contention of the petitioner is fabricated and not reliable.

4. The petitioner has stated that, M/s Gareeb Guide (NGo) has spent Rs. 24.43
lakhs for dais, annuar cerebrations of sri Mata Mansa Devi rempre, pubric
Toilets, staff sararies, staff euarters, Tempre, Administrative office, home
Kundam, Prasadam counter, prantation, Mandapam for sri Naga Devatha, New
Marble statues, cc cameras, other Misc., constructions etc., between 2016-21 in
sy No.59 However, porice Bandobust had been providing at shri Mata Mansa
Devi remple, chinnadugam (V) on cal of M/s Gareeb Gurde since 2017.

ln this aspect, arl the above contents are made for the purpose of firing this
objection petition and there are
amounts to the temple.

no evidences about spent of such huge

5' The petitioner has stated that, as per the requirements of the Viilagers, rhe
petitioner expressed its interest to construct Gareeb Guide Heaven (ord Age
Home, orphans Home etc) in the said viilage near by the tempre. rf the
Respondents arrotted 10 acres of rand to the petitioner at the above mentioned
place, more than 2,000 citizens wiil be benefited through its proposed project
either directly or indirecily.

a

ln this regard, as

Organization in the village.

same

per the local enquiry there is no such Voluntary
Moreover, the land in question is classified as tank

bed objectionable poramboke and prohibited for arienation, so that, the requesr of
the petitioner for arlotment of 10 acres of land in the tank bed area is not feasibre
as per the Govt. instructions in force.

6. The petitioner has stated that, M/s Gareeb Guide fired an apprication, dated:
27.12.2017 before the District colrector, sri*akuram as per the procedure in
G.O 571, dated: 'r4.09.2012, Revenue (Assignment-rr) Dept and requested him
to assign 10 acres of rand for the pubiic purpose and for the deveropment of sri
Mata Mansa Devi rempre in sy.No.5g a,d corected acknowredgement tor the

7. The petitioner has arso stated that, the District coilector, srikakuram repried in
his proceedings vide No.sR No.42tz02orLC, dt.1z.06.2o2o as folrow:

"ln this connection it is lo inform y<.ru that there are specific instructions from the
Government and the chief commissioner of Land Administration & speciar chief
secretary about restriction on ailotrnent of water body/tank poramboke rands in
his reference No.B.l/1543/2012, Dt 18.03.2013."
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"As per para (g) of the above reference, Govt. Memo No.33571/Assn,l(2),
Revenue (Assn.t) Dept., Dt..14.09.2012, as per para _ 3 (a) (ii) at page No.6 says
that, only waste and dry rands shourd be proposed for arienation and wet,
irrigated lands should not normally be considered for such as, tank beds, river
beds, hillocks with afforestation etc., shall not be alienated or allotted. Further, as
per para 3(c) (viii) at page-8, the ban non change of classification of tank bed
lands shall be strictly enforced.,'

For the objections 6 & 7, as per the existing Do,rs; arienation of tank
bed lands is prohibited and hence, it is not feasibre to arienate the rand, as
requested by the petitioner.

B. The petitioner has stated that, as per a leading News paper, dated:01.12.2020,
the same District collector of srikakulam assured rridandi chinna Jeeyar
swamy of handing over a site for construction of a Vedic University at rarlikonda
of Kotabommali (M). The collector said that 209.84 acres of Hill/Government

Poramboke in sy.No.36 (1 to ,l1, 15) and 1B-1 atrarripeta (V), Kotabommari (M)

would be physically handed over to the university authorities very soon after a

survey.

ln this regard, the rand proposed for construction of a ,,Vedic University,, at
Tarlipeta village of Kotabommali Mandal is classified as ,,Konda poramboke,,

which is an un-objectionable poramboke, moreover the Govt. lssued orders for
allotment of land to the Vedic University.

9. The petitioner has also stated that, the same District collector of srikakulanr
likely to be allotted 17.s9 acres of Hill/Government poramboke land in sy.No.1s6
in Kothaddapanasa @ Kotturu (V), Saravakota (M) for the
construction/development of Shri Ayyappa Temple. Because, the construction of
the said temple has started and 25% is already completed and there is no action
by the District Collector

The contention of the petitioner is not correct, as there is no such proposal
in this office.

10.The petltioner has stated that, the Joint committee did not observe (even under
sumoto) that as per l-B Record the Kakarla pond is extended in 22 acres
(Approx) and there are many agricurturar encroachments in sy. No.4g arso apart
Irom 12-75 acres in Sy.No.59 and the office of the petitionerwhich is in Sy.No.59
is intentionally not included in the list of g9 beneficiaries even though electricity
bills, Panchayat House tax etc., are in the name of the petitioner (tr/any of the 89
beneficiaries are fake/bogus).
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To

l3lvls G. Bhargavi, Presiden Bahar Sah3ra States,
lrlansoorabad,LB Nagar, Hyclerabacl (ByRp

copy submitted to the Hon'bre Narionar Green Tnbunar ar chennai thror.+gh the stan<ting
Counsel for the Hon'ble Nalional Green Trrbunal.

copy to tne shnding counser tor the Hon bre i,lat;onal Green Tr;bunar at chennai for
rnformation and necessary action. she has also requested to serve lhe above orders on
llre petilioner and fib the same before the Hon,b,e NGT Chennai.

copy to Dr.R. sridar, scienrist 'c', Regional ofiice, Ministry of Envionment, Forests
and crimate change, 1d & 2nd Floor HEpc building No 34 cathedrar Garden Road,
l.l t n gambakkanr, Chennai-600 034 (E.mail: S1dllgr,,Zg@Cg11d

Copy to lhe Sub Coilector Tekkah for irrformation
Copy to the Tahsildar. Jalumuru for inlormatiun.

The Joint committee hag been appointed for the purpoae of veriricarion of
ground reatity of sy,No.Sg ot chanadugem (v), Jalumuru Mandal, ori lhe
application filed by the appricant and hence, rhore is no need to verify remaining
Survey Nunrbere by the committee. Hence, rhe objection in this regard de:erves
no consideralion.

It is pertinent ro mention that, the petlioner said to have fired a represenration cn
21 12'2017 requ€srrng the chier commissioner of Land Admin'stration, A.p.,
Mjayatmda and the Disrricr coilector. srikakuram to aflot an extent or Ac.i0 @ in
sy.No.59 classifred "Kaharra pond', which is an objectionabre tank poramboke of
Chinagudam Village, Jalumuru Mandal in Srikakulam Disrrd.

ll is an rrony that is under the disguise of protecling rrre rank from encroachmenr,
ttre applicant raised before the esteemed Hon'ble National Green Tribunal wnich lras
been mandated wfh a noble task of protecting our environment for our future
gcnerations.

Thus, the applicant has the coumge to seek the Hon,ble National Green
Tnbunal's help in destroying ecosysrem further of the Kakarra pond by asriing for the
aliotrnent of rand is appa[ing rt is crearry wasting the precious rime of the Hon,bre
I'latronal Green Tribunar and misgurding through continuous propaganda of tant
protection, while actually aiming tank deslruction.

rn vrew of rhe circumstances erprained alpve, the objection petilion liled by the
petitioner deserves no considerarion and liabre for dismissar. Accordingry. the
objecticrr petrtion is hereby dismissed.

tulgl-l
Colleclor, Srrkakulam.

h;",

,de (NGO) 741,
AOr.
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FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT

COLLECTOR. SRIKAKULAM IN OA 92 0F 2020 BEFORE THIS

HON'BLE NATIONAL GREEN TRIBUNAL lszl cHENNAI AS PER THE

DIRECTION DATED: 24.o5.2022.

1. It is respectfulty submitted that, M/s Gareeb Guide (Voluntary organization)

has stated that, the organization has filed a representation dt.26.12.2O17 to

the chief commissibner of Land Administration, Vijayawada and the District

collector, Srikakulam (the said representation was not received in this olhce)

requesting to alienate the land to an extent of Ac.1O.00 in Sy.No.S9 of

Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) for

construction of Gareeb Guide's Heaven (Old age home & orphans home) for

public purpose at Chinnadugam Vitlage, Jalumuru Mandal, Srikakulam

District (AP) as per the G.o.Ms.No.571, Revenue (Assignment-l) Department,

Dt.14.O9.2012.

2. It is respectfully submitted that, the G.o.Ms.No.571, Revenue (AssignmentJ)

Department, Dt.14.Og.2012 says that, environmentally sensitive and fragile

areas such as, tank beds, riverbeds, hillocks with afforestation etc., shall not

be alienated or allotted. It is also submitted that, the required land in

sy.No.S9 of Chinnadugam Village, Jalumuru Mandal, Srikakulam District

(Ap) is classified as "Kakarla Pond)" i.e., an objectionable Govt.Poramboke,

which cannot be alienated or allotted to anybody, as per the orders of the

Hon'ble Courts and as well as instructions of the Govt'

3. It is respectfully submitted that, the Applicant herein has filed a writ

Petition No.8493 of 2O2O in the Hon'ble High Court of Andhra Pradesh at

Amaravthi praying the Hon'ble court to issue a writ, order or direction

declaring the action of the Respondent Nos.4 & 5 (i.e., the Chief

commissioner of Land Administration, Vijayawada and tl1e District

collector, Srikakulam respectively) in not allotting land to the petitioner for

public purpose as illegal, violation of G.o.Ms.No.S71, Revenue (Assignment-

I) Department, Dr. 14.09.2012 and also direct the Respondent No.5 (District

collector, Srikakulam) to allow the Petitioner for temporary constructions for
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\n 
public purpose in the said premises until further orders of this Hon'ble High

Court as deem lit and proper in the circumstances of the case and that a

detailed counter afhdavit in this Writ Petition was also filed before the

Honble High Court of Judicature at Amaravathi and it is pending

adjudication. (Copy of Counter Amdavlt ls enclosed for klnd perusd of

the Hoa'ble Tribunalf ANNE)(T RE-I.

4. It is respectfully submitted that, as the matter stood thus, the applicant

herein has filed an OA No.92 of 2O2O (SZ) at Chennai, challenging the action

by Respondent No.2 (District Collector, Srikakulam) in acting in the interest

of grabbers by allowing constructions like School, Panchayat Ofhce,

Temporary houses, unauthorized cultivation etc., in "Kakarla Pond" in

Sy.No.59 in Chinnadugam (V) in Srikakulam District in the State of Andhra

Pradesh as adversely affecting the ecosystem and the overall ecologr of the

area and thus there is substantial question relating to environment, where

the community at large is affected by the environmental consequences and it

is a continuing violation of the provisions of enactment specilied in schedule

I of the National Green Tribunal Act, 2010.

5. It is respectfully submitted that, the Hon'ble National Green Tribunal, south

Zone, Chennai has appointed a Joint Committee comprising the following

Ofl-rcers to inspect the area in question and submit a factual and action

taken report, if there is any violation found.

i) A Senior Officer of Ministry of Environment, Forests and Climate

Change (MoEF&CC), Regional Office, Chennai.
ii) A Senior Ofticer of Lake Protection Committee, Hyderabad

iii) The District Collector, Srikakulam.

6. In this connection, it is respectfully submitted that, among the 3 Joint

Committee Members, one Dr.R' Sridhar, Scientist 'D', MoEF&CC, Regional

oflicer, chennai and the Executive Engineer, A.P.Pollution Board, Regional

Office, Srikakulam on behalf of the District Collector, Srikakulam have

jointly inspected the scheduled land with the local revenue oflicials on

2O.Ol .2021 and submitted the detailed Joint Inspection report to the

Hon'ble National Green Tribunal for kind perusal.

32



3

'Y. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 12.O2.2O2L in O.A.No.92 of 2O2O (SZ) & I.A.No. 15 of 2021 (SZ) &

I.A.No. 15 of 2021 (SZl, a detailed proceedings in Rc.No.943 l2O2O-83,

DI.16.O3.2O21 have been issued to the Applicant herein on the objections

dated 12.O2.2O2 1 filed by him. (Copy of the Proceedlngs ls enclosed for

kind perusal of the Hon'ble Tribunal) ANI{EXURE-II.

8. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 12.11.2O2L in O.A.No.92 of 2O2O (SZ) & LA.No.9O of 2022 (SZl,

detailed remarks on the objections dated 13.11.2021 filed by the Applicant

herein are now submitted separately to the Honble Tribunal for kind

perusal. (Detatled renarks enclosed for klnd perusal of the Hontble

Tribunal) ANNEXT RE-III.

9. lt is respectfully submitted that, as per the revenue records, the Survey

Number 59 with an extent of Ac. 12.75 is classified as tank poramboke

namely "Kakarla Pond" and the present ground status of the Survey Number

59 is detailed below,

DURATIOI{ OF
OCCUPATION/
CONSTRUCTION

I

2

o.t2

0.0s

27 years

10 years

3 4.O2

0.55

27 years

4 32 years

5
o.44

7.24

o.44

42 years

17-32 years

42 years

u o.o 1

o.o2

42 years

9 20 years

Total 12.75

l. No ATURE OF CONSTRUTION/STRUCTURE
COVERED

ACs.)

PP School

nchayat Oflice (Now converted as
othuBharosaKendram)

overed by houses constructed by
PL families
lack top road formed from
arasannapc ta-Pathapatnam road

o Chinnadugam Village

eld Channcl

ccupations by 40 individuals for
cultural operations

acant land lor Sri
iNarasimhaSwamyYatra
SE

tage for Sri
miNarasi mhaSwamyyatra

agadevetaTample

6

7
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i O. It is respectfully submitted that, the encroachments to an extent of

Ac.7.68 (i.e., Sl.No.6 & 7 of the above table) covered by agricultural fields,

have been evicted recently and a caution board stating that the land belongs

to Government and the tress passers are punishable under law, has been

erected on the land.

11. It is respectfully submitted that, the Tahsildar, Jalumuru has reported

vide in Rc.No.204l2020-A, Dt.02.07.2022, stating that, the new compound

wall constructed by one Smt.G. Kumari, Anganwadi worker in the Sy.No.S9

i.e., "Kakarla Pond" has been demolished and also issued a warning to the

Anganwadi Worker stating that further any unauthorized constructions in

the tank area will be viewed seriously. (Copy of thc report of the

Tahslldar, Jalumuru ls enclosed for klnd perusal of the Hon'ble

Tribuaal) ANNEIruRF-IV.

In view of the circumstances explained above, it is respectfully submitted that,

with regard to the other age old encroachments i.e., MPP School, Ryothu

Bharosa Kendram, Houses of 89 BPL families, Black top road to facilitate the

public at large of chinnadugam Village, Field channel, stage and Nagadevata

temple which are existing from long back in the scheduled land, the

Govemment through the Chief Commissioner of Land Administration vide this

oflice Rc.No.9 43l2O2O-E1, DI.O'.O7.2022, has been requested to examine the

case and to issue necessary instructions to proceed further action taken with

due process of law in this matter, in order to avoid law and order problem

(copy of the letter is enclosed for klnd perusal of the Hon'ble Tribunalf

ANNEKT'RE.V.

This is submitted for kind information

Dated at Srikakulam on this the 5e day ol July 2022 '

5 4^.,"-'

DISTRICT COLLECTOR,
SRIKAKULAM.
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45 PER THE DIRECTION, DATED: L4.O7.2022 PASSED BY THE HON'BLE
NGTISZI CHENNAI IN O.A.No. 92 of 2O2O. THE DETAILED COMPLIANCE

REPORT IS SUBMITTED ON THE FOLLOWI NG FRESH OBJECTIONS
DATED: 26.07.2o22 FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH AS FOLLOW:

It is respectfully submitted that, the contention of the Applicant is

(A) On one hand it was mentioned in the said reports that the Applicant

herein has requested to alienate the land to an extent of Ac.1O.00 in

Sy.No.S9 of Chinnadugam Village, Jalumuru Mandal, Srikakulam

District which is classified as "Kakarla Pond". But the G.O.Ms.No.S71,

Revenue (Assignment-l) Department, Dt. 14.09.2012 says that,

environmentally sensitive and fragile areas such as, tank beds, riverbeds,

hillocks with afforestation etc., shall not alienated or allotted.

On the other hand

(i) There are 89 age old residential houses of BPL category people, one

MPP School, $rthu Bharosa Kendram (Panchayat Oflice), CC road

from Narasannapeta-Pathapatnam road to Chinnadugam Village,

Field Channel, Nagadevata temple etc., are existing in the

scheduled land.

(ii) The District Collector, Srikakulam sanctioned compound wall for

MPPE School etc., in Sy.No.S9 of Chinnadugam (V) on 13.08.202O

and the construction work started and completed in December,

2020.

Paras (Ali&ii: In reply to the objections at Paras lAl i & ii, it is

respectfully submitted that, the Applicant herein has requested to

alienate the land to an extent of Ac.1O.OO in Sy.No.S9 of

Chinnadugam Village, Jalumuru Mandal, Srikakulam District which

is classified as "Kakarla Pond" and it is an objectionable tank

poramboke. But, the G.O.Ms.No.571, Revenue (Assignment-If

Department, Dt.14.()9,2012 says that, environmentally sensitive and
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Regarding the age old constructions existing in an extent of

Ac.5.O7 lout of the total extent of Ac.12.ZSf in Sy.No.S9 classified as

"Kakarla Pond", it is respectfully submitted that, the Govt. through

the Chief Commissloner of Land Administration, Mangallgi has been

requested vide in thls oflice Rc.No.943/2O2O-EB, DI.OS.OZ.2O22 to

examine the present ground reallty and to issue suitable instructions

to proceed further in this mattcr, in order to avoid law and order

problem.

Regarding construction of compound wall to MppE School,

Chinnadugam Village, Jalumuru Mandal, Srlkakulam District, it is

respectfully submitted that, the construction work was already

stopped by the revenue authorities in the year 2O2O arril after that

no construction work for the MPPE School was happened till to date.

Hence, the allegations are not correct.

(B) On one hand it was mentioned in the said reports that as per para (g) of

the Govt.Memo.No.3357l /Assn. 1(2), Revenue (Assn. 1) Dept.,

Dt.L4.O9.2Ol2, as per para - 3(a)(ii) at page No.6 says that, only waste

and dry lands should be proposed for alienation and wet, irrigated lands

should not normally be considered for such as, tank beds, river beds,

hillocks with afforestation etc., should not be alienated or allotted.

Further, as per para 3(c)(viii) at page-8, the ban on change of

classification of tank bed lands shall be strictly enforced.

However, as per the directions of the District Administration, the

Tahsildar, Jalumuru has carried out the eviction of encroachments which

are made by way of agricultural fields in Sy.No.S9 of Chinnadugam

Village, Jalumuru Mandal, Srikakulam District, except the other age old

buildings/ structures, which needs specilic orders from the Govt.

fragile areas such as, tank beds, river beds, hillocks with aforestation

etc., shall not be alienated or allotted.
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Para- {Bl: In reply to the objections at para lBl , it is respectfully

submitted that, in compliance to the orders of the Hon,ble High

Court and the National Green Tribunal (SZf, the occupations by way

of agricultural encroachments in an extent of Ac.Z.6g (out of the

total extent of Ac.l2.75l in Sy.No.S9 classified as .Kakarla pond', of

Chinnadugam Village, Jalumuru Mandal, Srikakulam have been got

evlcted and a caution board stating that the land belongs to Govt.

and the occupants are liable for punishment has also been erected

on the said land. Further, there are 89 age old resideatial houses of

BPL category people, one MPP School, Ryothu Bharosa Kendram

(Panchayat Oflice), CC road from Narasannapeta-pathapatnam to

Chinadugam Vlllage, Field Channel, Nagadevata Temple etc., are

exlsting in the scheduled land and hence, the Govt. through the

Chief Commissioner of Land Administration, Mangaligi vide in this

oflice Rc.No.94Sl2O2O-E,3, Dt.O5.O7.2O22 tras been requested to

examine the present ground reallty and to issue suitable instructions

to proceed further in this matter lcopy enclosed as Annexure-It.

On the other hand

i. The Government of Andhra Pradesh vide G.O.Ms.No.446, Revenue

(Assignment) Department, Dt. 14.10.2016 has alienated an extent of

4c.2O9.84 in Sy.No.36/ 1 which is classilled as "Konda

Poramboke/Hillock" in Tarlipeta Village, Kotabommali Mandal,

Srikakulam District in favour of "srimath Ubhaya Vedantacharya

Peetham" for establishment of "Vedic University" on payment of

marked value.

Para B l: In reply to the objections at Para (Bl i, It is respectfully

that, the Government of Andhra Pradesh vide

G.O.Ms.No.446 Revenue (Asslgnment-If Dept., Dt.14.10.2016 has

alienated an extent of Ac.2O9.84 in Sy.No.36/ I which is classified as

submitted
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"Konda Poramboke" in Tarlipeta Village, Kotabommali Mandal,

Srikakulam District in favour of ..Srimath ubhaya Vedantacharya

Peetham" for establlshment of .Vedic University,, on payment of

market value, since the land in questlon is an unobjectionable

poramboke. (Copy of the G,O, enclosed as Annexure-Ilf

ii. As per the revenue records and the survey reports the Kakarla

Pond extended in Sy.No.48 (In Acres 22.201 &, in Sy.No.S9 (ln Acres

12.751 in Chinnadugam Village, Jalumuru Mandal, Srikakulam

District. There are two Inlets to Kakarla Pond i.e., one is from

Koneru Pond (grabbed by Mr.Gondu Simmanna & Others) and

there is only one Outlet to Peddadugam Tank (grabbed by Mr.Peesa

Srinivasa Rao & Others). But there is no action by the

Respondents to protect the inlets and outlet of Kakarla Pond with

an intention to do favour to the above grabbers.

Para lBl ii: In reply to the objections at Para (Bl ii, It is respectfully

submitted that, as per the revenue records, the Survey No.59 of

Chinnadugam Village, Jalumuru Mandal is classified as "Kakarlavani

Cheruvu" with an extent of Ac.12.75 and the Survey No.48/1 of

Chinnadugam Village, Jalumuru Mandal is also classified as

"Kakarlavani Cheruvu" with an extent of Ac.21.O8, but both the

tanks are not the same and after formation of Narasannapeta Branch

Canal (NBC| under Vamsadhara Project in the year of 1978, the

Narasannapeta Branch Canal (NBC| was formed in north part of

"Kakarlavani Cheruvu" Tank bund in Sy.No.48l1 of Chinnadugam

Revenue Village, Jalumuru Mandal, Srikakulam District and at

present there was no tank appearance on ground and at present

there was no inlet and outlet canals occurred in Kakarlavani

Cheruvu, but the outlets are north side of Narasannapeta Branch

Canal (NBC| which is formed north side of Kakarlavani Tank bund
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and the outlets are formed ln Zeroyathl lands of ryots whlch are

presetrtly irrigatlng and the said outlets are not encroached by any

one.

Praver

It is respectfully submitted that, there are age old encroachments in the

Kakarla Pond which cannot be evicted now. Further there is a law and order

problem in the village in respect of t.Ile subject land. Now the petitioner is

requesting for alienation of land in the tank and the same is not feasible in view

of the Hon'ble Supreme Court Orders on alienation of objectionable porambokes

in C.A.No.4787 l2OOl dt.25.07.2001 and hence the petitioner is frequently

approaching the Hon'ble NGT with different pleas. It is humbly prayed that the

Honble NGT may consider the present status of tJle pond and kindly drop

further action in this matter.

This is submitted for kind information

Dated at Srikakulam on this the lst day of August, 2022.

iv
DISTRICT COLLECTOR,

SRIKAI{ULAM,

94

Tilw
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To
The Principal Secretary to Government,
Revenue Department,
A. P. Secretariat, Velagapudi, Amaravathi,
Guntur District.

(Through the Chief Commissioner of Land Administratin, A.P., Mangalagiri)

Madam,

Sub:- Suits - Original Application No.92 of 2O2O (SZ) & l.A.No.4S oI 2O2O

(SZ) filed by Gareeb Guide (Voluntary Organization) Rep'by its

President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar,
Hyderabad, in the Hon'ble Hon'ble National Green Tribunal' Sifting at
Chennai - lnstructions sought for - Request - Reg.

Ref:- 1 W.P.No.8493/2020 filed by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.

OlffSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep.by its President Ms.

G. Bhargavi, Bahar, Sahara States, Mansoorabad,LB Nagar,

Hyderabad in the Hon'ble High Court of A.P. atAmaravathi.
This office Rc.No.943/2020-E1, Dt.07.05.2020.

Hon'ble High Court orders dated 07.05.2020 in lA No.1/2020 in

W.P.No. 849312020.
This office Rc.No 943/2020-E1, Dt.13.05.2020.
This office Rc.No 943/2020-E1, DL18.05.2020.
Original Application No.92 of 2020 (SZ) & l.A.No.4s ot 2020 (SZ) filed

by 
-Gareeb Guide (NGO) Rep.by its President Ms. G. Bhargavi,

Hyderabad before the Hon'ble NGT, Sitting at Chennai.
ffris office brief instructions / facts in Rc.No.943/2020-E1'
Dl.O1.O7.2O2O sent to the Government Pleader, NGT, Chennai.
Orders dated 02.07.2020 in Original Application No 92 of 2020 (SZ) &
l.A.No.4S of 2O2O (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
EP/1 2.7/NGT(SZ)I26I2O2O1 AP, Dt.13.07 .2020 of the Deputv Director

General of Forests (C), Ministry of Environment, Forests and Climate

Change, Regional Office (South Easters Zone), Chennai.
This office Progs. Rc.No.94312020-E3, D1.31 .07.2020.
Rc.No.636/2020/A/D1.12.09.2020 of the Joint lnspection Committee.
Rc No 636/2020/A/Dt.12.09.2020 of the Joint lnspection Committee
(revised report received in office on 05.10.2020).
brders dated 04.01.2021 in Original Application No.92 of 2020 (SZ) &

l.A.No.45 of 2O2O (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
Joint lnspection Report received on 28.01 .2021 from Dr'R'Sridhar,
Nodal Officer.
Objections daled 12.02.2021 filed the Gareeb Guide (NGO) Rep'its

, Bahar, Sahara States, Mansoorabad,LB Nagar, Hyderabad.

Orders daled 12.02.2021 in Original Application No.92 of 2020 (SZ) &

l.A.No.15 ot2021 (SZ) & l.A.No.16 of 2021 (SZ) of the Hon'ble National

Green Tribunal, Southern Zone, Chennai.
Th is off ice Progs. Rc. No. 9 43 12020-E3, Dt. 1 6.03. 303 1 .

Orders dated iZ.ll.ZOZI in Original Application No.92 of 2020 (SZ) of
the Hon'ble National Green Tribunal, Southern Zone, Chennai'

Fresh objections dt.13.11.2021 filed by the Applicant on the direction

d1.12.1'l .2021 of Hon'ble Tribunal in O.A.92 ol 2020.
Orders dated 24.05.2022 in Original Application No.92 of 2020 (SZ) &

l.A.No.9O ol 2022 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
Memo.No.'l357lSeclion.llt2O22(1747726), Environment, Forest,

Science and Technology (Section-ll) Department, Dt.08.06 2022'
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From
Sri Shrikesh Lathkar, l.A.S.,
District Collector,
Srikakulam.

Rc.No.943/2020-E3, Dt.Df07.2022. Collector'sOffice,Srikakulam.
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I invite kind attentlon to the references cited.

It is submitted that, M/s. Gareeb Guide (Voluntary Organization) Rep.by its

President Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad

stated that, the Organization has filed a representation d1.26.12.2017 lo the Chief

Commissioner of Land Administration, Vijayawada and the District Collector, Srikakulam

(the said representation was not received in this office) requesting to alienate the land to

an extent of Ac.10.00 in Sy.No.59 of Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (AP) for construction of Gareeb Guide's Heaven (Old age home &

orphans home) for public purpose at Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (AP) as per the G.O.Ms.No.571, Revenue (Assignment-l)

Department, Dt. 14.09.201 2.

ln this connection, it is submitted that, the land applied for in Sy.No.59 of

Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) is classified as

"Kakarla Pond" i.e., an objectionable Govt. Poramboke, which cannot be alienated or

allotted to anybody, as per the orders of the Hon'ble Courts and as well as inshuctions

of the Govt.

1. Union of lndia Rep.by Prl.Secretary, Ministry of Home Affairs, New Delhi.

2. State of Andhra Pradesh Rep.by its Chief Secretary to Govt., Department of
General Administration, Secretariat, Amaravathi.

3. Government of Andhra Pradesh, Rep.by its Prl.Secretary to Govt., Dept of
Revenue, Secretariat, Amaravathi.

4. The Chief Commissioner of Land Administration (APLMA), D.No.22-19, Floor-ll,
Block-A, Jasthi Tower, Saipuram Colony Road, Gollapudi, Vijayawada.

5. Collector, Srikakulam District, Srikakulam.

ln this connection, it is submitted that, fair counter affidavits have been submitted

to the Hon'ble High Court of A.P. at Amaravathi, in the above Writ Petition and the case

is still pending for adjudication.

Aggrieved by the above, the applicant has filed a W.P.No. 8493/2020 in the

Hon'ble High Court of A.P. at Amaravathi, impleading the following as Respondents

and prayed the Hon'ble Court to issue a Writ, Order or direction more particularly one in

the nature of Writ of Mandamus declaring the action of the Respondent Nos.4 & 5 is not

allotting land to the petitioner for public purpose as illegal, arbitrary, violation of

G.O.Ms.No.571, dated 14.09.2012, Revenue (Assignments-l) Dept., and this Hon'ble

Court order daled 21.01.2014 passed in W.P.No.31764 of 2013 and article 21 of

Constitution of lndia and pass such other order or orders may deem fit and proper in

the circumstances of the case and also prayed the Hon'ble Court that pending disposal

of the above Writ Petition, it is also just and necessary that this Hon'ble Court may be

pleased to direct the Respondent No.s to allow the Petitioner for temporary

constructions for public purpose in the said premises until further orders of this Hon'ble

Court and pass such other order or orders may deem fit and proper in the

circumstances of the case.
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As the matter stood thus, the same petitioner has filed Original Application No.92

\ of 2020 (SZ) & l.A.No.45 of 2O2Q (SZ) in the Hon'ble National Green Tribunal, Southern

Zone, Chennai impleading the Chief Secretary to Govt, AP Secretariat and the District

Collector, Srikakulam as the Respondents 1 and 2 respectively, challenging the action

by Respondent No.2 in acting in the interest of grabbers by allowing constructions like

School, Panchayat Office, Temporary houses, unauthorized cultivation etc., in "Kakarla

Pond" in Sy.No.S9 in Chinnadugam (V) in Srikakulam District in the State of Andhra

Pradesh as adversely affecting the ecosystem and the overall ecology of the area and

thus there is substantial question relating to environment, where the community at large

is affected by the environmental consequences and it is a continuing violation of the

provisions of enactment specified in Schedule 1 of the National Green Tribunal Act,

20'10.

ln this connection, the Hon'ble National Green Tribunal, South Zone, Chennai

has appointed a Joint Committee comprising a Senior Officer of Ministry of

Environment, Forests and Climate Change (MoEF&CC), Regional Office, Chennai, a

Senior Officer of Lake Protection Committee, Hyderabad and the District Collector,

Srikakulam to inspect the area in question and submit a factual and action taken report,

if there is any violation found.

It is also submitted that, among the 3 Joint Committee Members, one Dr.R.

Sridhar, Scientist 'D', MoEF&CC, Regional Officer, Chennai and the Executive

Engineer, A.P.Pollution Board, Regional Office, Srikakulam on behalf of the District

Collector, Srikakulam have jointly inspected the scheduled land with the local revenue

officials on 20.01 .2O?1 and submitted the detailed Joint lnspection report to the Hon'ble

National Green Tribunal for kind perusal.

It is also submitted that, as per the revenue records, the Survey Number 59

covering an extent of Ac.12.75 is classified as tank poramboke namely "Kakarla Pond"

(Abandoned tank) and the present ground reality of the Survey Number 59 is detailed

below:

o

1

2

Extent
covered (in
Acs.)

0.12

Duration of
occupation/
construction

_ 27 yearc
10 years

,1

lCovereo by houses
lconstructed by 89 BPL families

27 years

lack top road formed from
N arasa n n a peta- Path a patna m

d to Chinnadugam Villa e

5
Field Channel

0.55 32 years

0.44 42 years

o

7

8

7.24

0.44

0.01

17 -32 years

42 years

42 yearc

Evictions
carried out
recently

0.02 20 years

ature of construction/structure Remarks

PP School
anchayat Office (Now converted as
yothu Bharosa Kendram)

ccupations by 4O individuals
fa ricultural operations

acant land for Sri Laxmi Narasimha
wamy Yatra purpose

tage for Sri Laxmi Narasimha
amy yatra

agadeveta Tample
Total 12.75

0.05

4.02

4

o
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rt is further submitted that, the encroachments to an extent of Ac.7.6g /
(i e.' sl.No.6 & 7 of the above tabre) covered by agricurturar fields, have been
evicted recentry and a caution board stating that the rand berongs to Government
and the tress passers are punishabre under raw, has been erected on the rand. ln
the remaining rand' there are age ord permanent struc,tures by way of dwefling
houses of 89 BpL famiries, one Mpp schoor, RBK etc., existed in the remaining
extent of Ac.5.07 in the abandoned tank "Kakarra pond" of chinnadugam vilage,
Jalumuru Mandal, Srikakulam District.

rt is submifted that, on the series of compraints fired by the above
organization, so far, the occupations for an extent of Ac.7.6g, which are feasible
for eviction have been get evicted and the age ord structures were not evicted so
far on the reason to avoid raw and order probrem. The Hon'bre Nationar Green
Tribunal, chennai is asking to submit further report on each of the objection fired
by the organization about the occupations/remaining structures in the tank bed
land.

Reports of Joint committee which are submifted to the Hon,bre Nationar
Green Tribunal, Chennai are enclosed for kind perusal.

ln view of the circumstances explained above,
necessary instructions may be issued regarding the
constructions i.e., Mpp School, Ryothu Bharosa Kendram, Houses of g9 BpL
families, Black top road to Chinnadugam Village, Field channel, one stage and
Nagadevata temple which are existing from long back in the scheduled land, at

it is requested that,

age old permanent

Yours;[C!rfutly,-%r
District Cdb;tor,

Srikakulam.

copy to the Principar Secretary to Government, Revenue Department, A.p.Secretariat,Velagapudi, Amaravathi, Guntur District

an early date.

copies of interim orders passed by the Hon,ble National Green Tribunal in
the references 8th, 13th, 16th, lgth and 20rh cited are enclosed for kind perusar and
further instructions in this matter.
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Government of Andhra Pradesh

Water Resources DePartment
g1tt1,$yoAE-\

From
S[D.S.PradeeP, B.Tech.'
Executive Engineer, W.R.De.Pt.'

BRR Vamsadhara Project
Maintenance Division,
Narasannapeta.

To
The Tahsildar'
Jahimuru

.Divn/N tL6 f( Dr. ,3 -03+2023Lr.No.EE/Mtc
Sir.

tt

l,t

Sub:

o
")

Ref-
-y|v ,.,

Suits.originalApplicationNo.g2of2020&I.A'No.45of2020(SZ)filedby
Gareeb CiiO" lVoontaty Organization) Rep. by its President Ms'G'Bhargavi'

Bahar, Sahara .t"te., LB Nagar, Hyderabad, in the Hon'ble National Green

Tribunal, sitting at chennai- sy.No.59 and 48/l- Kakrlavani cheruvu-

Chinadugam Vlttage, jalumuru mandal srikakulam district -submited-
Regarding.
t. nc f.fo.tSZ/2020,3A Date.25.03.2023 of Tahsildar' Jalumuru

2.Rc NO :636120201 dt 12.09.2020

3. The Dy. Executive Engineer, BRR Vam.Proj. Maintenance Sub Division,

Narasannapeta Lr.No. 25EE D1.30.03.2023

I '}t* {.t

with the references to the above cited, it is to inform that' the Kakarlavani tank

was an abandoned tank and it was not covered in the list of tanks handed over by the

panchayat Raj Department to water Resources Departmen(vamsadhara) in the year

2005. And this department is not feeding the tank from vamsadhara canals'Further it is

also submitted that even though after the formation of Narasarmapeta branch canal was in

1g78, the Kakarlavani tank was not in our system fed tanks and remained as abandoned'

Further it is to inform.that, there was no tank appearc,,ce on ground in reference 2nd

cited. In this connection I am here with submitting that the question of reopen the two

inlets and outlets does not arise. Relarding Kakarlavani tank in chinadugam village i

herewithsubmittheexplanatorysketchpreparedduringthejointinspection.

This is submitted for favor of information and taking further necessary action'

Yours faithfully,

Executi ve Dept.,

BRR Vamsadhara Project
Maintenance Division,

NarasannaPeta
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